
r 

I 

--......... ------~------ ---..... - -

) 

.. ~· 

• 

CJ::.N'.l'RAL JW,•i .tNlS'.l'Rl\'.l' J.V~ TKIBU.NAL 
ALLArsABAU BENCti 

THIS '.l'HE i9TH UA'i. OF APRIL. 2"U2 
original Appiication No. ~lu of 199/ 

CORAM: 
HON.Mtt.JUS~I~J:: K.R.K.TRLV.ED!.v.c. 

o.P.Snukla. son of S~i M.L.wnWtlu 
agcU Qbout 46 years. R/o L.I.G 
~0 ·1. Barra-7. Kanpur-27. 

(dy Adv: a:>hri c.P.Gupta) 
Versus 

1. '-.niex; Post Madter Generai 
U.P.Circle. Lucknow. 

• ••• Applicane 

2. Union of India through Secretary 
Ministry of Communication 
Govt. of India. New Delhi. 

• • • • Res pendents 

(By Adv: Ma.sadhna Srivastava) 

0 R D E R(Oral) 

atJSTICE R.R.K.TRIVEDI.V .c. 

has 

the 

By this application u/s 19 of A.T.Act 1985 applicant 
prayed for a dire4:tion to the respondents to comnunllcate 
result of revaluation in writ.iag to the applicant 

as early as possible. 

The facts of the case are that applicant appeared 

in departmental examination held on J0.7.1995 for the 
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post of L.o.o.(Lower grade offiol.al). The applicant was not 
• 

declared successful. He demandee for supply of the mark­

sheet on payment of requisite fee of ~.20/-. Mark sheet 

was supplied to the applicant on 9.4.1996. a CO'P'f of which 

has been filed as (Annexure 1 to the CA) • According to \ 

this applicant secured 58 marks in first paper. 52 marks 

in second paper. However• in third paper applicant could 

secure only 6 marks. The applicant then made an application 
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for retotalling and revaluation of the question papers and 

deposited requisite fee of Rs 100/-. The respondents. 

however. by their letter dated· 2•2.1998 informed the 

applicant that retotalling of the marks was carried out. 

However. there is no provision for revaluation. The 
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Thus. the stand taken by the respondents that there W 

no provision for revaluation is not correct. The order 
-51~ . ~ .\°}~ 4 

dated .. ii.t,•.1996 was not taken into account. In our opinion. 

the ends of justice will be served if respondents are 

·~--d_ir_e_c_t_e_d_t_o_t_a_ke __ a_~, ~';~tion in the light of the D.G.aa 

~ 1- Posts order dated -.6 • .,.~s\~ quoted above. 

The OA is disposed of finally with the direction 

No order as to costs. 

VICE CHAmMAN 

Dated: 29.4.2002 

Uv/ 


